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BEFORE THE NATIONAL GREEN TRIBUNALPRINCPAL
BENCH, NEW DELHI
M.A. No. 75 /2022

In
0O.A. No 400/2022
IN THE MATTER OF

HIRDEY KUMAR GOEL& Ors. APPLICANT
Versus
GOVT. OF N.C.T OF DELHI & ORS RESPONDENTS

NDOH-15.04.2024

REPLY/RESPONSE OF THE RESPONDENT NO. S5
M/S SUNCITY PROJECTS LTD.

- The honorable bench on the previous date of
proceedings 14/03/2024 directed the respondent no.5,
the project propdnent M/s. Suncity Projects Ltd to file
it’s reply/response before the final adjudication of the

questions involved in this matter. So, the answering

respondent/ project proponent most humbly submitted

herew_ith

1. “Thet ke ansWering respondent is the PROJECT

- PROPONENT of the construction site in question
" ie. C.S.C. Market in Ashoka Niketan Near Anand
Vihar Delhi -92 and keep high regards for law and
is known for it’s environment friendly appfoach
while executing the building projects across the

Delhi N.C.R.

g T e i e
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That the present matter was registered on a
complaint received by post, which was addressed to
the VICE CHAIRMAN of DELHI DEVELOPMENT
AUTHORITY and a Carbon Copy of which was
received at the office of National Green Tribunal

| Principal Bench on date 30/03/2022 from the New

Ashoka Co-op H.B. Society Ltd. While the Original
Application was disposed of on 08/07/2022 but a
miscellaneous application vide M.A.No 75/2022 is
still pending before this honorable bench for the

adjudication.
That the applicants in their complaint has admitted
of having lodged another complaint to the DDA

earlier also vide postal letter dtd 07/03/2019.

When they did not receive any response from the
addressee DDA, then applicant filed present
complaint to the DDA with having N.G.T. in the
C.C. Whereas no action has been ever taken by the
DDA in regards to the baseless complaint of the

applicants in regards to the construction of C.S.C.

by the a.nswering respondent.

‘That while the applicant has raised several

grievances against the project  proponent/
respondent no. 5 in their present application but

the addressee Vice Chairman of DDA has not found
any illegality in the primary issues raised by the




applicant,which are summarized

100

in point-wise

manner here under.

(a)

(b)

(c)

(d)

(e)

applicant it can be clearly unde

applicants are actually against the construction of

& 28 Ashoka Niketan Jand have fi

The C.S.C market is unusable for all the

colony residents because there many

markets around in the nearby colonies.

The upcoming C.S.C MARKET will pose a
threat to the security & safety of the

colony.

The plot for C.S.C was taken care by the
society since it’s sanction on 17/ 06/1985

so it should be handed over to the
applicant/society.

The Environmental laws are not being
followed by the respondent no 5 at the

construction site.

The construction of C.S.C at present site
would increase the parking woes in the
colony as the same was being used for the

parking of residents vehicle.

 That going by the summarized grievances of the

rstood that the

C.S.C. market adjacent to their houses (vide no 27
lled the present
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application with the ulterior motive of disrupting
the construction of the Convenience Shopping
Centre as they do not want it to be build and
instead the applicants are keen of using the said

plot for parking of their vehicles against the actual

 land use for Commercial purpose as per the DDA

sanctioned plan of the site in question.

That while the answering respondent is the legal
owner of the C.S.C. plot in question and has all the
legal rights to construct the Commercial Complex
as per the approved / sanctioned plan on this
piece of land. Which was bought thru an auction

held on 26/03/2004 conducted by the D.D.A. and

. the perpetual deed on for the same was executed

between the project proponent/ answering
-respondent and the DDA on behalf of the President
of India on date31/08/2004 . A copy of the said
perpetual Lease deed is enclosed herewith as the

ANNEXURE NO: 1 (COLLY)

That the said plot was earmarked for the C.S.C by
the applicant, “ The New Ashoka Co-op H.B.

Society Ltd” themselves in their DDA approved site

- plan. It is pertinent to mention here that, in

absence of the provisions of land for the
Convenience Shopping Centre for the shops &
offices of the day to day needs of the local residents

g

%
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such as Bank ATM, Doctor’s clinic, Electricians,
Grocery shop, Paan shop, Tailoring shop,
Medicines, Hair Salon & Beauty Parlour etc. a
cooperative housing colony would not be approved

by the D.D.A. the land owning authority. A copy of

., the D.D.A approved site plan of Ashoka Niketan

along with the possession letter vide no
F85(22004/CL/2253 DTD 10/07/2006 is enclosed
herewith as ANNEXURE NO: 2 (COLLY)

That prima facie the present complaint reflects the
ulterior motives of the complainants who were
using this C.S.C plot for their parking purpose and
seems to have got irked by DDA’s allotment of this

plot to the project proponent /[answering

3 respondent. And thus raised baseless and illogical

grievances with the mala-fide intent to stop the
construction work at the mentioned site for the
personal benefit of few residents living adjacent to
the site in question. Hence most of these senseless
grievances are not being discussed for the sake of

brevity of this reply.

That on the allegations of violation of the

- environmental laws at the site in question, this

honorable bench vide it’s order dated 08 /07 /2022,
directed to constitute a joint committee comprising

of DPCC, Deputy Conservator of Forests (Central
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Division)Delhi and Deputy Commissioner
(Shahdara) Delhi to find out the factual position at
the said construction site and to take the remedial

action in accordance with the law.

That in accordance to the order of honorable

- tribunal, the DPCC conducted a survey of the site

in question on 04/08/2022 and observed few
incidental violations of the provisions of the
Environment Protection Act there and thus,
directed the project proponent/answering
respondent to deposit the Environmental Damage
Compensation (EDC) of Rs. 50,000 /- (Rupees Fifty
Thousands] for causing the environmental damages
thru its letter dtd 26/08/2022 vide no.

- DPCC/CMC-I/NGT/OANO 400/2022/1107-09. A

copy of the same is annexed herewith as

ANNEXURE NO 3.

That whereas the answering respondent claimed
these breaches of the provisions given in the
Environment Protection Act to be unintentional and
incidental but has duly complied with the DPCC
orders and hés already made the payment of EDC

. charges of Rs Fifty thousands through a bank draft
~vide no 513926 dtd 05/09/2022 drawn of ICICI

Bank. A copy of the same is enclosed herewith as
ANNEXURE NO: 4
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That as per the direction of this honorable tribunal,
The Deputy Conservator of Forest Delhi too had
conducted a survey of the site in question and has
found three branches of trees has been chopped off
and thus imposed a penalty of Rs 30,000/- (Rupees
Thirty Thousands) on the project

- Proponent/answering respondent vide it’s order dtd

06/10/2023 F-No. DCF (C)/DPTA/Offence/23-
24/6659-6661. A copy of the order is enclosed
herewith as ANNEXURE NO: 5.

That while the answering respondent expressed
his apologies for such careless act of his workers
but hasduly complied with the above mentioned

order of the Forest Department by paying rupees

Thirty thousands as the penalty imposed upon

him. A copy of a bank draft of Rs 30,000/-
favouring DDO, Deputy Conservator of Forests
vide no 052642 drawn on HDFC Bank is enclosed
herewith as an ANNEXURE NO: 6

That as per the orders of this honorable Tribunal,
the officers of the DPCC, DJB& the SDM Vivek
Vihar together conducted a joint inspection of the

site in question and found two bore-wells there.

- Upon which, both the bore-wells got sealed and

the project proponent/ answering respondent was

directed to deposit a sum of Rs. 1,00,000/- (Rupees
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One Lakh) towards the penalty for the violation of
Environment Actthru an order vide letter
no.SDM/VV/Submersible/Sealing/2022/4691-98
dtd. 06/08/2022. A copy of the said letter is
enclosed herewith as ANNEXURE NO.: 7

That the above mentioned order of the SDM office
was duly complied by the answering respondent/

‘ project proponent, who immediately deposited the

15,

penalty imposed upon him thru two bank drafts of
Rs 50,000 each dtd 08/08/2022 drawn on ICICI
Bank vide no 513888 & 513889 respectively. Copy
of both the pay orders in the favour of DPCC
Account no 10166741672 are enclosed herewith as

the ANNEXURE NO 8A & 8B.

16. That the honorable bench upon receiving the

3 report from DPCC passed an order on 11/12/2023

to take concrete steps to do the remedial act to
restore the damage caused to the environmeént of
the area with the directions to use the EDC of Rs
1,50,000/- collected from the project proponent for
the remedial steps to be carried out at the behest of

the C.E.O. of Delhi Jal Board.

17. That the DJB official and expert paid visit to the
" site in question and issued a letter to the project
proponent to build a bigger & better pit for the rain
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water harvesting to recharge the under ground
water table of the colony in concern vide letter no
DJB/F.13/EE(M)-59/2024/1159 dtd 12/02/2024.
A copy of the DJB letter are enclosed herewith as
ANNEXURE NO: 9 COLLY

18. That the project proponent/ answering respondent

_has constructed a new water harvesting pit of

" dimensions prescribed by the DJB experts and

"% have submitted the photos of the same for the

perusal of the experts of DJB on 09/04/2024 An

acknowledged copy of the letter to DJB is enclosed

herewith with the photographs of New and Bigger
RWH p1t as the Annexure no : (10 Colly)

V“M N@ﬁ‘?&s of today the project proponent has paid the

ES‘E‘WEI\G wdm.;ﬂ tramitlonnd
seoottidsd entire: spenalty and all the charges imposed upon

ma lismaEgis }ﬂ;!!uama fi
CLTELE[R®R \ OLTEEZER-[10 .49

. him as per the provisions of The Environment
_ Protectmn Act 1986 by DJB, DPCC , Forest
s "*“j‘&%@ﬁﬁ%eﬁgwsr)m office. Whilethe National Green

trssin .-rd)iﬁrm.i

Trlbunal was eqstabhshed to decide strict liability of
e pe;gg;illi;ﬂlirolved in causing damage to the
environment and thus the purpose has been
achieved as the answering respondent has not just
paid his liability in regards to the damages caused
bjr his unintentional acts but also agrees to do the

" best for the conservation of the environment

)

L
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around the construction site and the colony in
concern.
It is, therefore, the answering respondent/
project proponent prays before this honorable
bench to dispose off the present application in the
interest of natural justice or may pass any other
order deems fit to it. Oﬁw}; *®
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"Applicant -

Dated: ] ;\) ja(/, ,—)3}/{
Through

N 3 ! ‘ .
‘Azg.u GZ_(;.:J-&_ 101\_/1 I'\Q,'iﬂ-l W 'Phoment Mmoo sf15009/23

A-264 Surajmal Vihar Delhi-110092
2& A@ » Email : consultant.ajp@gmail.com
Y \" & Ph.: 011-43533730 / 9891323730

Legal Consultants & Adye
cate
-A-264, Basement, Surajnial Vihar, Delhl-:z

Ph.: 01143533730 9891323730, 8130444284,

Email :jainandjainadvocales@gmali_cam
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCPAL BENCH, NEW DELHI
M.A. No. 75 /2022

In
O.A. No 400/2022
IN THE MATTER OF

HIRDEY KUMAR GOEL & Ors. APPLICANT
| Versus
GOVT OF N.C.T OF DELHI & ORS RESPONDENTS
AFFIDAVIT

I, Praveen Tayal S/o Late Sh. Ram Kumar Aggarwal
R/o B-184, Surajmal Vihar, Delhi-110092, do hereby
solemnly affirm and declare as under :

1. That the deponent is the A.R. of the respondent no.5
M/s Suncity Project Ltd. in the above noted case and
filed said reply/response and fully conversant with the
facts and circumstances of this case, hence competent
to swear this affidavit.

‘5. That 1 have filed the accompanying reply to the
appljcation and the contents of the same have been

& ed by my counsel and contents of the same in my
QW cular language which are true and correct. the
vt%nten’cs of the same may be read as part and parcel of

is affidavit which are not being repeated herein for

~~  the sake of brevity.
That the above statement of the deponent is true and
For ﬁ:c TY PROJECTS PVT. LTD.
@ i
; _DEPONENT

Authorised Signatory

[T.5 APR 204

el erifiecl at Delhi on this ______ day of April 2024 that
: of this affidavit are true and cotr8eCITy PRPEECTS PVT.LTD.

the -contents. ©

Hest of ﬂxysgkqtiﬂ_l? ”g'fw’éé\ﬁl Sthind. has been pcopcealed
Shiy W\K%ﬁ glzﬁ_x

therefrosm. v, o 0/o, ShiJ fla aifcUm &5 0 P
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- SoExplalped to him/
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RPETUAL LEASE
THIS INDENTURE made this__ 3 [BF "~ KR
of l,@f/éf \, ' Two a:‘""\;“ ' R
and U als BETWEEN THE PRSIDENT OF INSghghctein-

: after called “the Lessor") of the one part and Sh7Set./M/s. ) QUNCLTY ~PROTECTS
§ LP/ VLT . A Taafali= (Emo@ﬁﬁ“ﬂaea aNedD) DXk -

(hereinafter called ‘the Lessee') of the second part.

for the

e

. WHEREAS an auction was conducted on ARE .03 2004 .
grant of lease hold rights of a commercial plot of land to be used as
purposes hereinafter described, belonging to the Lessor.

AND WHEREAS the bid offered by the Lessee, being the highest bid has
been accepted by the Lessor;

NOW THIS INDENTURE WITNESSETH that, in consideration of the amount of
Rs&, 10, 98,9YRipees_ /00 ( sow Zou dass L Flve A-qorsasdonly)
\ paid towards premium before the execution of these presents (the receipt where of

: the Lessor hereby acknowledges) and of the rent hereinafter reserved and of the
3 covenants on the part of the lessee hereinafter contained, the Lessor doth hereby

~ demise unto the Lessee, all that plot of land being the Commercial Plot

No. &m’g@ (Jaqrcf_ BlockNo.____x in the lay-out plan of aMea) a/;tsﬁ_&_o =

e DishfcgliﬁefShop_pi'ng,Centre/Cgmmkmy-Geme containing by admeasurement an
areaof 149095 Sg .aMfx- Coaveacent! - A ONseusy (%octxo_or

therabout situated at__a A/ SAsLafa CCoFMSS./} ____andtobe usedonly
as Cogmanet cxPcLQ"_'I : pUrposes Eh @gmgysccial Plotis more

particularly described in the schedule hereunder wijifg
for greater clearness has been delineated on the piA
thereon coloured red (hereinafter referred:to:as “tHEs
with all rights, easements and appurten ncés whatlieR
to be used only as___Coomone wu‘ﬁ >

Lgr -day

TO HOLD the premises unto the lessee in perpetuity fragdR
‘ pi(G AND PAYING

of ',%51' Q. _two thousand and O R,
therefore yearly rent payable in advance of Rs. 5/= (Rupees F

ive
only) upto the Q04 - dayof o/ >fveg

two thousand and JNLELE and thereafter
at the rate of two and a half percent of the premium (the sums already paid and such other

. . . sumorsums hereafterto be paid towards premium under the covenants and conditions
hereinafter contained) or guch other enhanced rent as may hereafter be pssessed under - -
the covenants and conditions hereinafter contairjed clear of a%l\qucf i@/s.bg* equal.- W

For SUNCITY PROJECTS PVT. LTD. .:Q o o T

~ Aagcrtio <aE Agmiaiscrngrgg_(ﬁ“
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.’ (2)

:‘;:ﬂfgenﬁy payments on .lho 1510 day of January arkd 15th day of July in aach ygaf-;-;'*}m A5e
\ e Reserve Bank of India, Noew Dalhi or at such othar place as may be notifiac

15th day U'.MJF e twothousand and _ aMCa) € -
the rent amountiny to__ -y '

Al -
w_..ﬁégf;/‘.n.eﬂ-,(mulweﬁh4&, 10,003, 000/5. :...coccuin &
“only) from the date of commencerment

of the Lease 1o the last mentioned date having been paid before the exccution of
these presents.

- 5 0
the Lessor for this purpose fromtima to tima, the first of auch paymants to be m:ar!énr{.’ i/ °4,

‘ SUBJECT ALWAYS to the exceplions. reservations, covenants and conditions
hereinafter contained, that is to say, as follows -

1. _ The Lessor excepts and reserves unto himself all mines, minerals, coal, go'd-
Az - washing, earth oils aﬁ quarries in or under the commercial plot, to be used only
g s e and full right and power at all times to do all acts and

=3 !‘HS

b ]

"% Wich may be necessary or expedient for the purpose of searching for. working.
“ % '

removing and enjoying the same without providing or leaving any vertical

;‘:3; ppat for the surface of the Commercial Plot or for any building standing thereon
A e DIGEICO always that the Lessor shall make reasonable compensation to the Lessee
Vi, aEivtet damage directly occasioned by the exercise of the rights hereby reserved or Q
any of them. -
1. The Lessee for himself, and his heirs, executors, administrators legal
representatives and assigns covenants with the Lessor in the manner following, that is
tosay:-
59) The Lessee shall pay within such time such additional sum or sums towards

premium as may be decided upon by the Lessor or on account of the compensation
awarded by the Land Acquisition Collector being enhanced on reference or in appeal or

both and the decision of the Lessor in this behalf shall be final and binding on the
lessee. : . '

Provided that the provisions of this Sub-clause shall not be applicable in re-
spect of plots disposed of through auction.

I L2y The yearly rent of two and a half percent of the premium hereby reserved shall
' be calculated on the sum received towards premium by the Lessor before the execu-
tion of these presents and on such additional sum or sums payable towards
premium as provided herein from D1 31—

-3 ‘wo thousand rimaburdeed and__ o (M @

cr

day

ko y upto the Lessor the yearly rent hereby reserved on the
pcoreinbefore appointed.

ot diviate in any manner from the layout plan nor alter the size
0|o¥Pr the said purpose either by sub-division, amalgamation or

5(a) The Lessee shall within a period of two years fromthe l/ Vi
dayof___4_ /QZ"L}/? :

Two thousand and 2 R

(and the time so specified shall be the essence of the contrag}) after obtaining
sanction to the building plan, with necessary designs, plan aRsp e /usms from the

e AR T A PIR N
For SUNCITY PROJECTS PVL LTD. Hpetei T “"‘-0' i

m‘ o
i 1 m_é,___{/— A‘S{f—}' I-\._'}\c-f:____ K\}.?-})Y ““&gﬂ% mflq‘f_,‘:::qu:m

L
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t 1o toth Signatory \ d
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plot and complete in a sub-stantial and workmanliike manner a commercial building
strictly based on the architectural control drawing in respect of the commercial plot
which can be had from the offico of tha Dalhi Development Authority on payrnent of the

prascribed fee and in accordance with the sanctioned building plan to the aatisfactions f/. | "]
of such municipal or other authority. . e

b) The Lessee shall have to observe all the mandatory architectural Controls

c) The Lessee shall reserve the space for installation of an electric transformar
within the building in consultation with the Delhi Vidyut Board or the Municipal Corpo-
ration of Delhi or the other local authority concerned.
fod
| 6(a) The Lessee shall not sell, transfer, assign or otherwise part with the posses-
|| sion of the whole or any part of the Commercial Plot except with the previous consent
l(‘; in writing of the Lessor which he shall be entitied to refuse in his absolute discretion.

= ‘PROVIDED That in the event of the consent being given, the Lessor may
| impose such terms and conditions as he thinks fit and the Lessor shall be entitled to
_ claim and recover a portion of the unearned increase in the value (i.e. the difference
! . between the premium paid and the market value) of the Commercial plot at the time of
sale, transfer assignment, or parting with the possession, the amount to be recovered
'i *being fifty percent of the unearned increase and the decision of the Lessor in respect
of the market value shall be final and binding.

PROVIDED FURTHER that the Lessor shall have the pre-emptive right to
| ¥ purchase the whole property or any part thereof that may be subject of sale transfer,
assignment or otherwise parting with the possession as the case may be, after
deducting fifty percent of the unearned increase as aforesaid.

(‘ PROVIDED FURTHER that notwithstanding the limitations and conditions
' as mentioned in sub-clause 6(a). the lessee may sell or transfer the floor space
constructed on the plot subject to the permission of the Lessor in writing on payment of

Rs. 100/- for each flat/floor space for the first sale/transfer. For subsequent sale/

transfer the lessor may on payment of proportionate 50% of the uneamed increase (i.e.

the difference between the premium already paid by the purchaser/trans’eg d the

P market price at the time of sale transfer towards the portion of {EEandy
permission to the sub-lessee/transferor for such subsequent sale/tragfg {

space to be transferred. Prior permission of the lessor for such s§

quent sale/transfer of floor space shall be subject to the conditions §

of Apartment and the sub-lease (as defined underthe Delhi Apartment Of/er e

executed by the lessee in favour of such floor space buyersltfansf.él % ol
i »

L W

PROVIDED FURTHER that the lessee shall be required to intimat€
ofthe floor space buyer/transferees giving full details of name, address and quantum
of floor space to the Lessor, simultaneously with the grant of completion certificate.
However, completion certificate shall be issued only on furnishing the valid list of first

purchasers of floor space alongwith copies of deed of apaw executed with

each one of them. w
For SUNCITY PROJECTS AV LT «eyrq; .,
C } d cion
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DELHIDEVELOPMENT AUTHORITY [> -
Commercial l.and e V’ (‘{:
A Block. Ist Floor. Vikac Sadan e i
Possession Letter
e Number & ' TRErAITELIN _
vie Samber "'85(_) 1004 L \ )15} Date 100687 2w

To.
MJ/S SUN CITY PROJECTS PVT. LTD.
gﬁ. JANPATH, CONNAUGHT PLACE, NEW DELHI- 110

1

A

Subject:  Handing over possession of Plot No. Single unit PockeiNo. Block Sector measuring 1.490.95 sq mirs
* scheme CSC AT NEW ASHOKA (C.H.BS.) (EZ)

Dear SirMadam,

it1s mended 1o hand over the possession of the plot mentioned above 10 you in anticipation of cxecution of kase deed
which 1 bkely 1o 12ke some tim= the Asst Engmeer concerned has been directed to hand over the possession of the ploton or
before 177072006 at 11.00 AM. to you' You are, therefore, requesied 1o be present at plot site on the appointed tme and date.

Further you may kindly sign the possession letter and also give the underaking to exccute the lease deed as and when
called upon to do sowhich shall be followed in due course.

Yours Faithfully,
= L/QH \\5\‘) ] o
Asat Dir(CL)

Delhi Development Authurity

Copy forwarded to

i. The Asst. Engineer (CL), DDA. He is directed to hand over the possession of plot in presence of Civil Wing staff 1o the
zilonee Sh./Mrs./Ms. NEENAL AGGARWAL |, Managing Director/Representative/Partner of the co/firm who has
been duly authorized by M/s. M/S SUN CITY PROJECTS PVT. LTD.at appointed date and time. The signawe of
the avthorized person  who will take over the possession of #foresaid p'ovsitz arc also appended.

AN

'i
}
lk . 4\.) \Efb Asstt. Dir(CL)
'i

z. [x. Epgineer ED-03 .

Delhi Development Awthon

. -

SUNCITY PROJECTS 1 ®ommereial.Land 1™ D. A, A
i s ™ EMLA. Vikes Sadan. hew Delhi ,

pe=———t &éy""-‘ruu-/ L2

Director/Auth. Signatory Nd? %!
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5 2
——— | DELHI POLLUTION CONTROI i Z )
( . COMMITTEE ! == ¢y
;)ll;!;:\;‘.TTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI) e, |
th & STH FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-6 i r
visit us at : http://dpce.delhigovi.nic.in
F. No. DPCC/CMC-I/NGT/OA NO 400 /2022/ No¥ - 09 Dated: J¢.0& 22~

To,

M/s Suncity Projects pvt Itd,
(Registered office address ) LGF-10, Vasant Square, Plot-A ' ’

Sector-B, Pocket-V, Community Centre
Vasant Kunj, New Delhi-110070

Whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control area, under sub

section (I) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide Notification No. GSR
106 (E) dated 20.02.1987.

And whereas, Delhi is facing air pollution above the prescribed levels and the air quality w.r.t. levels of
pollutants like Particulate Matter (PM; s& PM,) is deteriorating thereby affecting public health. Activities
relatet'l to construction and demolition, dust pollution due to construction and demolition activities have
been identified as some of the major sources of air pollution and continuation of such activities without
proper dust pollution control measures aggravate the situation.

A'nd whereas, Hon'ble Supreme Court of India and Hon’ble National Green Tribunal in various orders have
directed Government of NCT of Delhi to initiate steps to cuib the dust pollution.

And whereas, Hon’ble National Green Tribunal (NGT) vide above said orders dated 04.12.2014, 10.04.2015
and 20.07.2016 issued certain directions in respect of air pollution from dust resulting from demblition and
construction activity.

And whereas, copy of NGT orders dated 04.12.2014, 10.04.2015, copy of MoEF guidelines 2010 and copy
of public notice issued were made available at the DPCC website as well i.e. “http//dpcc.delhigovt.nic.in™
for general awareness of the stake holders.

And whereas, Hon’ble National Green Tribunal vide its order dated 20.07.2016 in M.A. No, 360 of 2016 in
the aforesaid matters inter-alia dirccted that, “if the offending construction in plot upto 100 sq.mt. the
environmental compensation would be Rs. 10,000/, if the offending construction in more than 100 sq. mir.
But upto 200 sq.mt., the environmental compensation would be Rs. 20.000/-, if the offending construciion is
in a plot of more than 200 sq. mt. but less than 500 sq. mt. the environmental compensation would be Rs.
30,000/, while the offending construction is in a plot area of more than 500 sq.mt. the environmental
compensation would be Rs. 50,000/~ as already directed by the orders of the Tribunal. Wherever the
constructed area is more than 20,000 sq. mtr. The environmental compensation would be Rs. 5 Lakhs. This

rate will operate prospectively.

And whereas, Hon’ble National Green Tribunal (NGT) has passed an order in M.A. No, 360 of 2016 in the
f Vardhman KaushikVs. Union of India & Ors. On 20.07.2016 for imposing Environmental

Compensation on the violators.

And whereas, you (the addressee M/s Suncity Projects pvt Itd, LGF-10, Vasant Square, Plot-A Sector-
B, Pocket-V, Community Centre, Vasant Kunj, New Delhi-110070 were found engaged in construction
activity in the plot arca of size 1490.95 sqm.

And whereas, in compliance of NGT order dated 08.07.2022 in OA No. 400/2022 in the matter of “Hirdey

kumar Goel & Ors Vs, Govt. of NCT of Delhi ", a joint Commiittee comprising of officials of DP(T‘C,
DC/DM Shahdara and DJB visited the premises as mentioned in the said order, on 04-08-2022 & following

" observation were made:

%
- Speed/] ﬂp
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] ; oy of Ashoka Niketan
e M/S Suncity Project Pvt Ltd has completed its struc':tural gz;}: opposite to House
commercial complex at Ashoka Niketan (Anand V_lhar)’ ver finishing work &
No. B-28, 29, Ashoka niketan (Anand Vihar), Delhi-92, howe leted
other con;lmclion of said commercial complex are yet to eI
«  Plot area of the said commercial complex project is 1490.95 i l]'egl::e::c::l“f-i;e
address of M/S Suncity Project Pvt Ltd is LGF-10, Vasant Square, Plot-A, it
Pocket-V, Community Centre, Vasant Kunj, New Delhi-110070. g
e Construction materials i.e. fine dust, sand, loose soil, stone dust, bricks etc. stored at
site were not covered. . 3
» Construction debris/ Demolition waste lying on site found uncover;d-
» Construction dust/wind breaking wall was not provided around the periphery of the 5 ,
construction site. §

* Tarpaulin sheet/ green net not_provided around the periphery/ structure of
construction site.

Now therefore, you, the addressee shall deposit Environment Damages Compensation (EDC) of Rs

50,000 /- (Rupees Fifty Thousands) for violating directions of Hon’ble NGT and causing
environmental damages.

By way of this notice, you (the Addressee) is hereby called upon to Show cause notice, as to why the
above said Environmental Compensation should not be imposed. The reply, if any, should reach this
office within 15 days from the date of issue of this notice, In case of failure, it will be presumed that that

the addressee has nothing to say in this regard and aforesaid proposed Environmental Compensation
shall be imposed you without any further reference to you.

This is being issued as per the decision and approval of the Competent Authority, DPCC.

- - )

: j
Ve

\ 17 MI/S Suncity Project Pvt Ltd, Ashoka Niketan (Anand Vihar), Delhi opposite to House No.B-28,29,
Ashoka niketan (Anand Vihar), Delhi-92. '
2. Office Copy.
3. Master File.

Copy for information and necessary action to:
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Date: 07-09-2022 Dedipo s

Delhi Pollution Control Committee(DPCC)
4th & 5th Floor ISBT Building,

Kashmere Gate, Delhi-110006

Sub: Letter for submitting reply against the letter no: DPCC/CMC-
I/NGT /OA NO 400/2022/1107-09 dated 26.08.2022

Dear Sir,

As per your letter dated 06-08-2022 vide letter no : DPCC/CMC-
/NGT /OA NO 400/2022/1107-09 dated 26.08. 2022

We have submitted demand amount vide DD to the DPCC
Kashmere Gate as DD detail given below:

Date DD No. Amount
05-09-2022 513926 50,000/-

Futher we have attached followings documents for your reference
1.Copy of Notice

2.Original DD

Thanks & Regards
Mis. SUNGIRY BROJEGTRVT. LTD.

/Y/ﬁ%‘ Stised §1gnatory

v
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DEPARTMENT OF FOREST AND WILD LIFE / = )

- - . sma - = ‘. »
Ovl‘l'ICI-. OF THE DEPUTY CONSERVATOR OF FOREST | % 'l)" <<
CENTRAL FOREST DIVISION, KAMLA NEHRU RIDGE,
o DELHI-HDOD?(I‘I-L :-23853561
L. No. DCF (C)/DI’TA/Offench.}-M/asl\rf,cm )

Date: C)I;]-.\.am
ORDER
\L““\'E]:i"gﬁE;FAS an offence came to light, regarding illegal pruning/ damaging of tree/s at
_ opping Complex, Ashoka Bhawan, Ashoka Niketan, Delhi-92, on receipt of
which LO. sh. Gaurav Sharma inspected the offence site on 11.08.2023 and reported that one
nos. of tree is concretized and one nos. of tree has been heavily pruned at Convenient Shopping
Complex, Ashoka Bhawan, Ashoka Niketan, Delhi-92, respectively.

AND WHEREAS hearing in the matter was held on 13.09.2023 under the Delhi
treservation of Trees Act, 1994 hereinafter referred to as “DPTA, 1994”. That The Director,
suncity Projects Pvt. Ltd., LGF-10, Vasant Square, Plot -A, Sector-B, Pocket-R, Community
Centre, Delhi-07 was not present, Mr. Praveen Tayal S./o Sh. Late Lala Ram Kumar Aggarwal,
R/ 0 B-184, Surajmal Vihar, New Delhi-92 was authorized to represent the accused before the
undersigned.

AND WHEREAS taking into consideration the information laid during the course of the
hearing and on due inquiry thereupon of the photographic evidence and the statement of the
accused recorded in the submitted inspection report, and during the course of the hearing
Jdated. 13.09.2023, it has been established circumstantially and evidentially that The Director,
suncity Projects Pvt. Ltd.,, LGF-10, Vasant Square, Plot -A, Sector-B, Pocket-R, Community
Centre, Delhi-07, has committed the above-mentioned offence.

NOW, THEREFORE, I, Cheshta Singh, Tree Officer, is imposing a penalty of 30,000/-
(Rs. Thirty thousand only) on The Director, Suncity Projects Pvt. Ltd., LGF-10, Vasant Square,
Flot -A, Sector-B, Pocket-R, Community Centre, Delhi-07. The penalty shall be deposited
through DD in favor of DDO, Deputy Conservator of Forests (Central). KNR, Delhi within 15
dlays of the receipt of this order failing which recovery proceeding as per law shall be initiated
against them. The Director, Suncity Projects Pvt. Ltd., LGF-10, Vasant Square, Plot -A, Sector-B,
Pocket-R, Community Centre, Delhi-07 is also hereby directed to de-concretized the concerned
tree and the compounding photographs of the de-concretized trees to be submitted to the office
! the undersigned within 2 days and shall also ensure that no tree is felled/pruned/head
back/ concretized by him in future without obtaining prior permission from the tree officer as
required under DPTA,1994.

It is also ordered that no further action will be taken against the offender as regarding
the instant matter is concerned. _ ‘

In case the offender fails to deposit the above amount within permitted period necessary
action shall be initiated to prosecute him under the provision of the above said Act.

Dy. Conservator*of Forests
Central Forest Division/ Tree Officer

Copy to:- = : .
\J." Sh. Praveen Tayal S./o Sh. Late Lala Ram Kumar Aggarwal, Ryo B-184, Surajmal
Vihar, New Delhi-92. : '
2. Tree Cell, 1.O. for information and n/a. -
3. Accounts Branch Central Forest Division.

Dy. Conservator of Forests
Central Forest Division/ Tree Officer

T IRIE——"—,

T et e

T

T
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Date: 00-10-2023

—

e » -.-:'L‘./'.

Department of Forest and Wild Life
Dy. Conservator Of Forests

Central Forest Division, Kamla Nehru Ridge
Delhi-110007

-

Sub: Letter for Depositing Penalty against the lette no © F.NO. DCF ( C /DPTA/OFFENCE/
23-24/6659-6661 dated 06.10.2023. . :

Dear Sir/Madam

I have received letter dated 06-06-2023 vide the letter no: . NO.DCF ( C YYDPTA/OFFENCE/
23-24/6659-6661 for the payment of Penalty of Rs. 30,000/-

Further we inform you that we are depositing the above penalty amount vide DD and DD
details as mentioned below :

Date DD NO : Amount

_ 07:10.2023 052642 30,000/-

Kindly consider our penalty payment and do the nessery.

We have attached . 3
1.Copy of Penalty Demand letter
2. Original DD

Thanks & Regards

SUNCITY PROJECTS PVT LTD
For SUNCITY PROJECTS PVT. ’tiTB

AT wart - s

)

Praveen Tayal
( Authorised Signatory )

Autharised Signatory
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OFFICE OF TI: SUR-DIVISIONOAL MAGISTRATE: VIVEK VIHAR

&
G ul:::)s(:m" T SHAHDARA, REVENUE DEPARTMENT, GNCTD, (= 42 ,)?J
" No SDM/V V/Sul = K, D.C. OFFICE COMPLEX, NAND NAORI, DELIH-110093 P bt
L TE R B ‘ S “1""'-‘“‘f‘f'-‘-':"ﬂilm:a'.‘ll.‘?,'f_ o
- i Dateed: L
169/-9¢ oL R
SEALING ORDER ®

In pursuance of the notification /order No. F8(348]/EA/Env/09/1041-1061 dated: 18.05.2021 iasued
by Department of Environment, Govt. of GNCT of Delhi, to exercise powers under Section 5 of the Environmerit
(Proteviion) Act, 1986 for the National Capital Territory of Delhi and to issue directions thereunder, to any

CPeralti vl process o stoppage or regulation of tie supply of eicctricity or water or any other Services.

And whereas. in compliance 10 the direction passed in above said order no Person, Group, Authority,
- - . - . ¥ .
Associalion or Institution is allowed 1o extract the Ground Water through BorcwellfTubewellfSubmermble for

Domestic, Commercial or Industrinl use without obtaining the prior permission from the Competent Authority.

And whereas a joint inspection by the officers/officials of SDM (Vivek Vihar) DPCC & DJB was

constituted against original application No. 400/2022 “Hidey Kumar Goel & Ors Versus Govt. of NCT of Delhi in

‘ﬁ which two Borewell were found at the site namely M/s Sun City Project Pvt. Ltd at Ashoka’Niketan
Complex, Opposite to H. No. B-28-29, Ashoka Niketan, Anand Vihar, Delhi-92 in compliance to the above

: said order,
: And whereas, on enquiry by the team it was found that the above mentioned property where the said

Burewell /Tubewell/ Submersible installation was in progress/installed belongs to you.

And whereas, as per joint inspection committee report two borewell [ound in the premises which were

working without permission {rom the concerned authorities accordingly both borewell were sealed by officials of
SDM Vivek Vihar, Delhi at the spot.

And whereas. illegal extraction of ground water without any permission can result in drying up of

Ground Water resources and may also alffect water quality.

Now. therelore, is excrcise of the powers conferred by section 5/15 of Environment Protection Act 1985 1
hereby seal the Borewell/Tubewell/ Submersible installed at the above mentioned address with immediate
disconnection of Electric Supply to the said Borewell /Tubewell/Submersible and with the direction to deposit
the penalty amount of Rs.'St\,m}- Each (Rs. Total 'L:u‘ﬁl.oo‘w/— (Dm_ Laleh, "U-}ﬂb) ‘”‘L‘:] ) through
Demand Draft in favour of DPCC, Account No-10166741672, IFSC SBINOOOS?IS.USBI. Kashmere

ate, Delhi within 07 days under intimation to this office for violation of Environment Protection Act.

Gate, Delhi

To,
M/s Sun City Project Pvt. Ltd at LGF-10, Vasant Square, o
Plot-A, Sector-B, Pocket-V, Community Ccntr\, Vasant Kunj, New Delhi-110070 L\
: \

Copy for information & necessary action to:-

P 1. PPA 1o District Magistrate {Shahdara)

§ 2 §r. Environmental Engineer, Consent Management Cell-1, Delhi Pollution Control Committee, 4 Floor,
| 1SBT, Building, Kashmere Gate. Delhi-06.

it 3. Execulive Engineer, Delhi Jal oard, office of the Executive Engineer (M)-59, E-Block Park, Preet Vihar,
( ‘i Dethi- 110092,

i 4 v, Conservator of Forest (Central Division) Kamla Nehru Ridge, Delhi-110007.

5 The General Manager (BS1E5) Yamuna Power Ltd, 31 Floor, Shakti Kiran Building, Karkardooma, Delh
Al 6 SLO. s Anand Vihar, Delhi for information and necessary action,
it 2 7o lmxecutive Magistrate (Vivek Vilar) Dhsooet Shahdara.

Ao e mrIm———
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Date: 12-08-2022

Delhi Pollution Control Committee(DPCC)
4th & 5th Floor ISBT Building,

Kashmere Gate, Delhi-110006

Sub: Letter for submitting reply against the letter no; F.NO
SDM/V.V/ Submersible/Sealing/2022/4691-98.

Dear Sir,

As per your letter dated 06-08-2022 vide letter no : F.NO SDM/V.V/

Submersible/Sealing/2022/4691-98.
We have submitted our demand amount to SBI Bank payment detail

- as given below:

Date DD No. Amount
08-08-2022 513888 50,000/-
08-08-2022 513889 50,000/-

Futher we have attached followings documents for your reference
1.Copy of Demand Letter

2.Copy of DD

3.Copy of Bank Deposite Receipt

4.Copy of receiving letter submitted to SDM office.

Thanks & Regards
M/e SHNGITY /ROJE( T PVT. LTD.

Authorised‘Sipnatory.,
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A
Date: 10.08.2022
OFFICE OF THE SUB-DIVISIONAL MAGISTRATE
VIVEK VIHAR, DISTRICT SHAHADRA

DELHI-110093. :

' Sub : Letter for submitting Reply against the letter no ; F.no. ‘BDMN v/
Submersible/Sealing/2022/4691-98 dt 06-08-2022.

Dear Sir,

As per your dated 06-08-2022 vide letter no : ; F.no.SDM/V.V/ Submersible/Sealing/2022/4691-98
We have submitted our demand amount to SB1 Bank payment detail as given below

Date DD NO: Amount
08-08-2022 513888 50,000/-
08-08-2022 513889 50,000/-

Futher we have Attached followings document for your reference
1. Copy of Demand letter

2. Copyof DD
3. Copy of Bank Deposite Receipt

} Thanks & Regards

o e SRSV EROIETS PV LTD.

/\1/// Autharised Signatory
g - : |
” Authorised Signatory

‘\,}?'_\.'9%\.9'22;._..




——

'000L2 2 000 WEHBEYG

I whkEQOQ

125

UTILITY FOmmg pryy Lo 1c1s. ;19

2 2 R
S = -
P m o
m (9 m n &
© o= 3
25 OF
=z - 5
g Qlg
] o |2
ey 1 Oy )
e w4 L -§ =3
Sy B4 =% - =
tn ¢y i b 3
<Q B »-2 Lnfcy
rh gy =R (1 s
3o & & col” 3
s B S E S ¢ ol 52
O\Q (¢ D= (% (
QO s G (#]
e ol <838 2
= =10 £
>p oo € Ealiy =
gra g = &8l &
Slm s ] b 05
Qo £ £l
o] n ’.f 2 -
af SD i = rd =)
3. ) 4 =1CD J> a3
(SRS | D PR
<& [ Eat rd 3
- 'j - [, o . pt
o e _‘I:l o., 3
z =1 s e
2 il £ 6 3
ot .L:E C!_} in a= o
< ] s = B
3 4 sF
by gk 3
i 2
i [
- L
E-! - "
) =
<
co
=
- cam -
o] b
- [=] g
<
£ °l. |3
i = [T =
=] = =
3 = i
m -]
< < z .
m : _lo
e o o E'
o
= —Z
o <l _lo
g <2
] I

SOGG W UYL R TLBOTTRZ ARy SLRCSr o 43 LA S AL A



126

UTLITY 1Oy T (16 1678 . 2008 Ay
STty
= o a
c =z R
M o o
e g -~
e =
29
- S W e
o - i b L
r 7 o Gl % -
\‘1 0-4. -t &
th ¢ * Ej
s g =< *r r%
= th £ "l:! - es i
i 4 § o 2
_ Ln w2 5 ¢ Ed 5e £
/ - O ;J: o Eg
- s 25 o % £
- R > & sd<l ‘
[oa] a ro 0 id= i
: ¢ 0 . s fihels S| )
S o S o =, o &
W . = Q i o « b P =
e 135 b
% tn 2 E'“ % =
a 3 e oy P 2 g
Gy e O > € 4 24 € 20 -
o= B [ R [ 3
o S rd cn ta
. Fe = | <h e =
| (V] o -
i @ {3} =z =5
loru QO 42 & & 8
i 0 < i il o S . - 4
= 5 HE wo
e EE
a Eg a Lo £9
9 b - -g - E'ﬂ EC
== = s 4 rd CO =
I o 44
(] 3 - i .
() 2 & 4 -
(] = 2 b .
e i . 1
3 A
) 4 [
= B3
"= 3 CE, :
- ;i % ) |
o 3 wn e
) o OLha |E s
: s <2 ' 2 i
. ) E it & oK |z - |
! % F) ) =+
oo € S
: m | o o3 ;
i (9] = o
; m e 3
< <! = |
e
o - 5
g <lis
- m
: B <l I .
] i | ok PR (T awuLy U] COEOTY Y CEI0IS G s e TN A SO A L
| 'f
|
|
| ;




127

7

DELHIJAL BOA
0L BOARD: GOVE}
OFFICE : OVERNMENT_
OIEICE OF THE *.J-m@ﬂmﬁcﬂuféff% T
guybéﬁmﬁi EXECUTIVE ENGINEER (M)-59
O : PREET VIHAR: DELH]-110092

Plione No, 20
: 825101, Mail id: -djb.acems9@gmall.com
Jo. DIB/F.13/EE (M

1 b = | i y 53

(M)-59/2024/ 159 oATED: 132

1o
E‘_"__‘”Ciw Business Tower
2" Floor. Goif Course Road
Sector-54, Gurgram :

Haryana 122002
Emaii ig 7 infoGlsuncityprojects.com

ey . ”
This is to inform you, that the existing RWH structure provided with in

your premises is of inadequate capacity which could not be able to cater the

entire rain off from the roof top.
arter improvement could have the

The existing RWH structure
icit of 11.11 m3. You have to

potential of 3.89 m3 of rainfall leaving @ def
create an additional structure with inside dimensions of 3x2.5x3m the size

1=3.0+0,35+0.35= 3.70m

of excavation
: .. B= 2.50+40.,35+0.35=3.20m

p=3.00m
The overall thfc'kness‘ of the wa\is'cf the chamber will be 0.35mM &

inner side plastered with neat cement punning.

guirement which needs to be fulfilled by you to pe eligible for

This is the re
icsuance of sufficiency certificate in r/o RWH for your prenises at%\shoka

Niketan. | 1\@
. ,z/;
(N.K Sharma)
Ex. Engineer (M)-59
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To

Mr. N.K. Sharma

Ex. Englneer (M)-59

Office of the Additional Chief engineer M-1
Office of the Executive engineer M-58

E Block Park Preet Vihar,

Delhi-110092

Date- 09-04-2024

Subject; - Intimation of completion of RWH work

Dear Sir,

This is to inform you that we had received a notice No.- DJB/F 13/EE
(M)-59/2024/1 159 dated-12-02-2024.

| like to inform that all the work regarding the rain water harvesting have
been completed in all respect as per the directions. For the reference
am attaching photos of the site.

Thanks, and Regards

o

Praveen Tayal
(Authorised Signatory)

Suncity Project Pvt. Ltd.
K

EE. (M)
Ny
!
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_#‘;u‘ﬁt?r"?bv’m 4§ TOWIR SU N{ l? \{ g
(oo Mo, Golf (oo Bood Sector-54 Gurgnon 112007, Horyama i od ”

Phore 01144691000 Fov - Q1744681010 PROJ ECTS

e - fo@umclyproiedt tom wrbihe © wae sincityprogrck com

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED IN THE
MEETING OF THE BOARD OF DIRECTORS OF SUNCITY PROJECTS
PRIVATE LIMITED HELD ON 8™ DAY OF APRIL, 2024 AT
SUNCITY BUSINESS TOWER, SECOND FLOOR, SECTOR-54, GOLF
COURSE ROAD, GURGAON-122002

“"RESOLVED THAT Mr. Praveen Tayal, S/o Late Shri Ram Kumar Aggarwal
R/o B-184, Surajmal Vihar, Delhi-110092, be and is hereby authorized to

_ appear before the National Green Tribunal, New Delhi or any other competent
. Tribunal /Court of law in the matter titled as "Hirdey Kumar Goel & Ors vs
Govt. of NCT of Delhi & Ors” bearing M.A NO 75/2022 in Original
Application No. 400/2022 and to sign, execute and file reply, revisions,
appeal, affidavits, agreements, application and to depose and give evidence
in the proceedings, to make statements, deposit and withdraw documents,
compromise / withdraw petition(s), suit(s), arbitration application(s) / claim
for and on behalf of the Company.

RESOLVED FURTHER THAT Mr. Praveen Tayal, S/o Late Shri Ram Kumar
Aggarwal R/o B-184, Surajmal Vihar, Delhi-110092, be and is hereby
authorized to sign vakalatnama, engage any pleader or advocate and to do all
such acts, deeds and things as may be necessary or incidental thereto, in
aforesaid matters, for and on behalf of the Company.”

CERTIFIED TO BE TRUE
For SUNCITY PROJECTS PRIVATE LIMITED

\ Vi
%%@-' M""‘"
LAXMI NARAIN GOEL

DIRECTOR
DIN: 00031438

Rrgd Dﬂ:l!

SUNCITY PROJECES PY1 LD

1GF = 10, Vasant Squore, Pt - A, Sector - 8, Pocket - ¥
Community (enhe. Yasant Kunj, New Ded - 110070 (India)
4 '- TN 45201001 99PIC08391S
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VERSUS
GONE- D). NGT D). Bt 26 RESPONDENT(S)
VAKALATNAMA

=7

AL 7L. . A7

‘L‘}O‘ G100 Uy, L. “Pleintifits) Appellant(s)/

Pclitionen(s){ Defendant(s)/ Respondent(s) in the above Suit/Appeal/Petition/Reference do
hereby appoint and re

in.
The above named 'ib%é

do hereby appoint

s ad=d -

) (Lawyers, Advocates & Arbitrators)
\ Adv.‘ Nishi Jg’n (D-1209/1998), Adv. Sunita Jain (D-1863/1999)
Advet Ashieh J50 . B /Istg[23 Adv. Prakash Chand Jain (D-1919/2015)
Office No.ﬁg—264, Basement, Surajmal Vihar, Main Road, Delhi-110092
ASHISH JAI ob. .=== =3 9.891323780 :
Advocate %7&5235 1
To act appeartformetusinthepatsowsBuit/Appeal/Petition/Reference and on my/our behalf to condudt a
prosecute (o ‘_1,: M_'”B'\é""ﬁ ; A proceedings that may be “taken in respect of any applicati
§fi° e $dfs
and application for Rleview; {o file and obtain retum of documents, and receive money on my/our
behalf in the said Suit/Appeal/Petition/Reference and in application for review and to represent
mefus and to take all necessary steps on my/our behalf in the above matter.

To appoint and instruct any other legal practitoner authorizing him to exercise the
Power and authority hereby conferred upon the Advocate whenever he may think fit to do so &to
sign the power of attomey of our behalf.

And |\We the undersigned do hereby agree to ratify and confim all acts done by  the
Advocate or his substitute in the matter as my/our acts, as if done by melus to all intents and
Purposes. And I/We undertake that I/We or myfour duly authorized agent would appear in Court cn all
hearing & will inform the Advocate for appearance, when the case is called.

And I/\We undersigned do hereby agree not to hold the advocate or his substitute
responsible for the result of the said case in consequence of his absence from the court when the said
case is called up for hearing or for any negligence of the said Advocate or his substitute. The
adjournment costs Whenever ordered by the Court shall be of the advocate
and which he shall receive and retain for himself. And I/We the undersigned do hereby agree that in
the event of the whole or part of the whole or part of the fee agreed by me/us to be paid to the
advocate remaining unpaid he shall be entitted to withdraw from the prosecution of the said case
until the same is paid up and if any costs are allowed for an adjournment, the advocate would be
entitled to the same. The fee settled is only forthe above caseand court.

IMWVe agree tg ratily all acts done by the aforesaid Advocate in pursuance of this authority.

A\ T0.
-\?f;/:e_@\\ o\ o8 PR Dated this the @.{.?an of{ﬁ@_@&bw
I-—I-ISH/JAIIX /hvn.“ NN’H %0?3 Fok suNee <~ ~
Advoca'te A I%Ol') (9 N p\u\h‘f"‘sed gignate™

SSOCIATES (Advocates

A-264 u
Emall : consultant.ajp@gmail.
n-.:ouusm';o/sémmg?o -PICQU ozake_ hay (E;h W) Cllent Signature :

et : _ Plaintiff(s)/Petitioner(s)/Appellant(s
n & J‘" Xesoccalos Defendant(s)/Respondent(s)/Opposite Party

Legal Consultants & Advocates
A-264, Basement, Surajmal Vihar, Delhi-62
Ph.: 011-43533730, 9891323730, 8130444264,
Emall : jainendjainadvocates@gmail.com |

SERE’T oWecree ororder passed therein, including proceedings in taxatf.... ..

1102580



